
CENTRAL ADMINISTRAT WE TRIBUNAL 
C U2T ACK BE ] H : C UI TACK, 

Oricinal App1icatin N.206 of 1989. 

D2tE of  decisikn : December 1R,1989. 

Nilamani Sah, s/,  Late Daitar Sahe, 
.T.M.Kha1asi, C/ 13.k.I.,S.E.Lailvay, 
t/P.O./Dj5t.Ctt2cç. 	 ... 	Applicant. 

Versus 

thice of india,threugh the G0neral MaflaqE r, 
S.E .Rail\.ay, J4arden iich, Clcutta..43. 

Djvjsjnnal halLey Manacier, 
.Eail'y, 7t--i<hurda hOad P,O.Jatni, 

DIS-b.1'UtI. 

3, 	Assistant Engineci:, II, S.1L.....ailay, 
ul  

Rcspndent5. 

;F"   the applicant ••• 	 .A.L.Dora, Advocata. 

br 	the rcsp- ndents ... 	Mr.L. Ma ha.patia, 
Sflding  Ceunsel (Railways) 

CORAM: 

TiIE liON' ELE MR .B .R .PATNL, VICL-CHAL.MAN 

A N D 

T -U lION' BIL MR.N.S.iiGUPTA,I'lLMBEh(JUDIclAL) 

1. 	hhethnr reporters of local papers may be ailoucd t 
see the judgment ? Y. 

2 • 	To be referred tfil the h0perters or not ? 

3, 	Nhether Their Lrdships wish to SEC the pair copy @f 
the judgment ? 
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J J D G M E N T 

B.R.PTL,VICE_CAIRMAN, 	In this applicatien the applicant has asked for the, 

revised scale of pay i.e. Rs.950_150C/_ as per the recommpndatj 

of the 4th Cential Pay.  Commission with effect from 1.1.1986, 	01 

The facts briefly stated are that the applicant 

joined the South Eastern Railway as a Khelasi and was 

confirmed as such with effect from 28.2.1979. The scale of pay 

given to him at that time was Rs.196232/. On 16.4,1981 he 

was promoted to the post of a Bridge Kialasi uhich bcl:ngd to 

semi-skil.ed category. This post ceried the pay scale of 

R5.21c_290/. There. were 63 posts of Bridqp Khiasj at that t 

that pay scale. All these posts Were subseuent1y 

graded and re-classified as skilled In the scale of pay mf 

Rs.260_400/_ with effect from 1.12.1984. The scale of pay 

of 	s.260-400/- for ski) Jed category has been rviscd by the 

4th CentLal Pay  Commission to Rs.9501500/. with effect from 

1.1. 1986. 

The respondents in their counter have maintained €. 

only the post of 3riege Erectian Khalasi cars led the pre-rrvised 

pay scale of Rs.260_400/_ and it Is this pay scale which 

has been revised by the 4th Central i'ay Commission to hs.950-

1500/- with effect from 1.1.1986. As  the applicant was only 

a Bridge Khalasi, he is not entitled to this pay scale, 

We have heard Mr,G.A.R.Dora, learned Counsel for the 

applicant and Mr.L.Mohapatra,jeerned Standing Counsel for the 

Railway Administration. On subsequent information obtained 

from the 1a  iluay Administration, Mr .Mohapatra has aver ied that 



j 

the post. of Bridge 11 5 j and that f Br idge  Erectior }thalasi 

is one and the same and the applicant was appointed on ad hoc 

basis to one of the 63 posts of Bridge Erection 1 alasi, 

Mr.Mohapatra has fuxthcr averred that since this is an 7d hoc 

appointment, the applicant. is not entitled t@ the higher revi 

pay scale. Afer hearing both rra and Mr,Mnhapatra  t 

some )ength and on perusal of the documents and the aff idavi 

filed by the applicant today we have come to the conclusion 

that the post of Bridge Khalasi is the same as that of the 

Bridge Erection lQialasi. Moreover, all otIers who were 

appointed at the S&ne time as Bridge Erection IQalasi 	n.f' 

on ad hoc basis 	 Were given the rovised 

pay scale of s.950-1500/-, In view of this adhoc appointme 

,f the applicant is not material. After all he has done the 

of Bridge Erection Ithalasi and is entitled tc the pay attached 

to the post. We  therefore, dirct that the applicant should 

be given the pay scale of RS,950_1500/_ as recommended by the 

4th Central Pay Commission With ef fet from 1.1.1986, 

5. 	 This application stands al1eved. There is noorder 

as t costs.  

*! 
- 	. 

VjceChajrman 

N.SLNGUPTA,E1BE. (J), 

I agree. 

Central Zirdministrative Tribijnal, 
CUttack B0nch, Cuttacz, 
December 18, 198 9/Se rengi, 

1 ••..s...s.... 	•4 

Member (Judicial) 


